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IN THE COURT OF SUB-DIVISIONAL JUDICIAL 
MAGISTRATE,  UDALGURI. 

 
 

PRESENT: A. J. BAISHYA 
  SDJM(S), UDALGURI. 
 

G.R. CASE NO- 266/2015 

UNDER SECTION: 
447/294/323/506/34 IPC 

 
 

State of Assam 

Vs 

1) Sri MatiaChouhan 
2) Sri DinabandhuChouhan 
3) Sri BinduChouhan 
4) Smt. BhamaChouhan 
5) Smt. LalitaChouhan@Putuli and 
6) Smt. UrmilaChouhan. 
   …….Accused Persons. 
 

 
DATE OF EVIDANCE  : 10/08/2015 

DATE OF ARGUMENT  : 10/08/2015 

DATE OF JUDGEMENT : 10/08/2015 

 
 
ADVOCATE FOR PROSECTUION : Mr. D. Dalal, Ld. APP. 

ADVOCATE FOR DEFENCE  : Mr. M.C. Narzary, Ld. Adv. 
 
 
 

   J U D G M E N T 

 

1.   The brief story of the prosecution is that one Smt. 

SumantaraChouhan, on 18-02-2015 lodged an FIR at the Kalaigaon PS 

stating inter alia that on 18-02-2015at about 2-00 P.M. when the informant 

was coming from market on the way near her house, the accused persons 

formed unlawful assembly and illegally trespassed inside her premises and 

abused her with filthy language and accused UrmilaChouhan pulled her by 
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her hair and laid her on earth and then the other accused persons also 

physically assaulted her. Then she made hue and cry and after hearing her 

hue and cry the nearby people Smt. SameliChouhan came to the place of 

occurrence to save her. But the accused persons also physically assaulted 

her and they also torn her wearing cloths.  

2.   After receiving the aforesaid ejahar the Kalaigaon PS 

registered a case, started investigation, visited the place of occurrence, drew 

the sketch map. The accused persons were released on bail from the police 

station and after completion of investigation KalaigaonPS filed charge sheet 

against all the accused u/S 447/294/323/506/34 IPC and sent the accused 

persons for trial.  

3.   After appearance of the accused persons, copy was served 

upon them and particulars of offence u/S 447/294/323/506/34IPC was read 

over and explained to the accused person to which they pleaded not guilty 

and claimed to be tried. 

 
4. Points for Determination 

 

(i) Whether the accused personson 18-02-2015 in furtherance of common 

intention illegally trespassed inside the premises of the informant and 

thereby committed offence punishable u/S 447/34 I.P.C.? 

(ii) Whether the accused persons on the same day, time and place in 

furtherance of their common intention abused the informant with filthy 

language and thereby committed the offence punishable u/S 294/34 

I.P.C.? 

(iii) Whether the accused persons on the same day, time and place in 

furtherance of their common intention physically assaulted the 

informant and one Smt. SameliChouhan and thereby committed the 

offence punishable u/S 323/34 I.P.C.? 

(iv) Whether the accused persons on the same day, time and place in 

furtherance of their common intention threatened the informant with 

dire consequences and thereby committed the offence punishable u/S 

506/34 I.P.C.? 
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5.    Prosecution examined only two PWs as witness and 

closed its evidence. Defense denied to give any evidence. Accused 

personsare dispensed from examination u/S 313 Cr.P.C. I have heard 

argument advanced by both the side and perused material available in 

the case record and come into the following decisions. 

 

Discussion, Decision and Reason there to : 

 

6.   The victim cum informant (PW1) Smt. 

SumantaraChouhandeposed in her evidence that she knows the 

accused personsas they are her neighbor and on the day of occurrence 

some verbal altercation was taken place among them due to 

misunderstanding and the ejahar was lodged. Later the 

misunderstanding removed and at present they are living peacefully 

and they have no other allegation against the accused persons.  

  In cross examination she deposed that she has no any 

grievances against the accused persons if they are acquitted from the 

charge of the case. 

 
7.   PW2Smt. SameliChouhanalso deposed in her evidence that 

the accused persons are their neighbor and on the day of occurrence 

some verbal altercation took place among them and due to 

misunderstanding the ejahar was lodged. Later the misunderstanding 

removed and at present they are living peacefully. 

  In cross examination she deposed that she has no any 

grievances against the accused persons if they are acquitted from the 

charge of the case. 

 
8.   Considering the said discussion, I come into opinion that 

prosecution witnesses has failed to prove its story levelled against the 

accused persons according to F.I.R.  Accordingly I have acquitted the 

all accused persons from the charge u/S 447/294/323/506/34 IPC  
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O  R  D  E  R 

 

9.   As the prosecution has failed to prove the case against the 

accused persons with the material of beyond reasonable doubt, hence 

all the accused persons are acquitted and set at liberty from the charge 

u/S 447/294/323/506/34 IPC. The bail bond stands discharged from 

the case. 

10.   This Judgment is pronounced in the open court under my 

Hand and Seal on this 10thday of August, 2015.  

 

Dictated and corrected by me: 

 
 
(Sri A.J. Baishya)     (Sri A.J. Baishya) 
SDJM(S) Udalguri     SDJM(S) Ualguri, 

 BTAD, Assam.      BTAD, Assam. 
  

 
 
 

A N N E X U R E. 
 
 
 

A. Prosecution witness : PW 1 Smt. SamantaraChouhan 
PW 2 Smt. SameliChouhan.  

 
B. Defence witness  : Nil. 

 
C. Documents Exhibited : Ext. 1 Ejahar. 

 
 
 

(Sri A.J. Baishya) 
SDJM(S) Udalguri, 

  BTAD, Assam. 
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IN  THE COURT OF SDJM(S) UDALGURI, 

GR CASE NO. 266/2015 
 

 

O  R  D  E  R 

 

10/08/15 

The case is transferred to the court of Ld. SDJM(S), Udalguri.  

 

All accused personsare present. Coy had been served. The particulars 

of offence u/S 447/294/323/506/34IPC is read over and explained to 

the accused to which all of them pleaded not guilty and claimed to be 

tried.  

 
 

Two PWsare turned up before the court. They are examined as PW 1 

and PW 2, cross-examined and discharged. Prosecution has closed its 

evidence.  Accused are dispensed from examination u/S 313 Cr.P.C.  

Heard argument from both the sides. The judgment is also 

pronounced today in the open court in presence of the accused 

persons. The judgment is written in separate sheets and tagged with 

the case record. 

 
As the prosecution has failed to prove the case with the material of 

beyond reasonable doubt against the accused, so the accused is 

acquitted from the charge u/S 447/294/323/506/34IPCand set him at 

his personal liberty forthwith and stands discharged his bail bond, if 

any. 

 
The case stands disposed of.  


